| Annexure B

(to Circular no. SEBI/HO/MIRSD/MIRSD_RTAMB/P/CIR/2022/xx dated May 18, 2022 on
simplification of procedure and standardization of formats of documents for transmission
of securities)

Operational Guidelines for processing investor’s service request for the purpose
of transmission of securities

1. The operational guidelines for processing of investor service requests for the purpose
of transmission of securities are as under:

a. The RTA/Issuer Companies shall use the format for:

(i) Transmission Request Form (“TRF”) — (Annexure C),

(i) Affidavit made on non-judicial stamp paper, to the effect of identification
and claim of legal ownership to the securities (“Affidavit’) — (Annexure D),

(i) Indemnity Bond made on appropriate non-judicial stamp paper of
appropriate value (“Indemnity Bond”) — (Annexure E), and

(iv) No objection certificate from all legal heirs who do not object to such
transmission (“NOC”) — (Annexure F).

b. After verifying and processing the request, the RTA / Issuer Companies shall
intimate the claimant(s) about its execution as may be applicable, by way of
issuing a Letter of Confirmation (Format at Annexure G).

c. The RTA shall retain the physical securities as per the existing procedure and
deface the certificate with a stamp “Letter of Confirmation Issued” on the face
/ reverse of the certificate, subsequent to processing of service request

d. The Letter of Confirmation shall, inter-alia, contain details of folio and demat
account number (if available) of the claimant(s).

e. The Letter of Confirmation shall be sent by the RTA / Issuer Companies through
Registered / Speed Post to the claimant(s) and a digitally signed copy of the
Letter of Confirmation shall be sent by the RTA/Issuer Companies to the
claimant(s) through e-mail.

f. Within 120 days of issue of the Letter of Confirmation, the claimant(s) shall
submit the demat request, along with the original Letter of Confirmation or the
digitally signed copy of the Letter of Confirmation, to the Depository Participant
(“DP”).

g. DP shall generate the demat request on the basis of the Letter of Confirmation
and forward the same to the Issuer Company / RTA for processing the demat
request.

h. In case of the securities which are required to be locked in, the RTA while
approving / confirming the demat request, shall incorporate / intimate the
Depository about the lock-in and its period.
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The RTA / Issuer Companies shall issue a reminder after the end of 45 days
and 90 days from the date of issuance of the Letter of Confirmation, informing
the claimant(s) to submit the demat request as above, in case no such request
has been received by the RTA / Issuer Company.

In case of non-receipt of demat request from the claimant(s) within 120 days of

the date of issue of the Letter of Confirmation, the securities shall be credited
to Suspense Escrow Demat Account of the Issuer Company.
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